CENTRAL AGHINIGT ATIVE TRIBUNAL
PRRINCIPAL BENGH

OA 2106/2002

Naw Dalini this the 10th day of March, 20G3

Horn'ble omt. Lakshm1 Swaminathan, Vice Chairman (J)
Hon’ble Shii V. K., Majotra, Member (A)

akhu CQran,

ietT Goods Superv.isor,
roheirn Railway Stn,,
ohiras Killa, Hathras

s Rai]way Colony,

(By Advocate 5hri M.L.Sharma )

Union of India thirough
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(Hon’b]e smt. Lakshmi- Swaminathan, Vice Chairman (J)

this application, 1in which he has impugnsd the or
issuad by ths respondents dated 23.5.2001, By t

appsal has peen considersad by the compstent author
i.e. ADRM/ALD who had passed the ordar against  wh
this Original Appliication has been Til&d.
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treatment of the intervening period betwssn 5.2.1

icer as a rasult of an order passed by the
Court/Tribunal. There is no resason why they should not
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ime to time by the Govt.of IndiasRailway Administration

which are applicable to cases such as that of the

5, In view of what has besn stated abovs, the
impugned: order dated 23.5.2001 is quashed and set aside.
The case is remitted to the appellate authority  i.s.

ADRM.Ald to pass appropriate orders with regard o the

[dn}

B8 to

17.8.19882 , in accordance with the provisions of ths

shall be dons as

)]

aforesaid rules and instructions. Thi
expaditiously as. possible and in any case within thres
months irom the date of receipt of a copy of this order.

Nesdless toO say U

( V.K.Majotra ) " ( Smt.Lakshmi Swaminathan)
Member (A) : Vice Chairman (J)

e
-

?



